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STATEMENT BY THE MINISTER 

THE MINISTER OF  DEFENCE (SHRI RAJ NATH SINGH): With profound 
grief and heavy heart, I stand to convey the unfortunate news of the crash of the military 
helicopter in the noon of 8th December 2021, with India’s first Chief of Defence Staff, 
Gen Bipin Rawat, his spouse and 12 other people onboard.  Gen. Bipin Rawat was on a 
scheduled visit to Defence Services Staff College, Wellington to interact with the Student 
Officers.  The Air Force Mi 17 V 5 helicopter took off from Sulur Air Base at 11:48 AM 
yesterday and was expected to land at Wellington by 12:15 PM.  Air Traffic Control at 
Sulur Air Base lost contact with the helicopter at approximately 12:08 PM.  
Subsequently, a few locals spotted a fire in the forest near Coonoor and rushed to the spot 
where they observed the wreckage of a military helicopter engulfed in flames.  A rescue 
team from the local administration in the vicinity reached the site and attempted to 
recover the survivors from the crash site.  All those recovered from the wreckage were 
rushed to the Military Hospital, Wellington.  Latest reports have confirmed that out of the 
total 14 persons onboard the ill-fated helicopter, 13 have succumbed to their injuries.  
The dead include the Chief of the Defence Staff and his spouse Mrs. Madhulika Rawat, 
his Defence Adviser Brig Lakhbinder Singh Lidder, Staff Officer Lt. Col Harjinder Singh 
and nine other Armed Forces personnel including the Air Force helicopter crew.  Their 
names are Wing Commander Prithvi Singh Chauhan, Squadron Leader Kuldeep Singh, 
Junior Warrant Officer Rana Pratap Das, Junior Warrant Officer Arakkal Pradeep, 
Havildar Satpal Rai, Naik Gursewak Singh, Naik Jitendra Kumar, Lance Naik Vivek 
Kumar, Lance Naik B Sai Teja.  The mortal remains of all will be brought to Delhi by 
today evening through an Indian Air force plane. Group Captain Varun Singh is on life 



support in the Military Hospital at Wellington and all efforts are being made to save his 
life.  

 Air Chief Marshal Shri V.R. Choudhary was sent on the spot yesterday after 
receiving information about the accident.  He visited the site and Wellington Hospital to 
take stock of the situation.  A tri Service enquiry regarding the incident has been ordered 
by Indian Air Force, headed by Air Marshal Manvendra Singh.  The Officers of the 
Inquiry Team have started their work after reaching Wellington yesterday.  The Chief of 
Defence Staff would be cremated with full Military honour and all other Military 
Personnel will be cremated with appropriate Military Honour. 

 I, on behalf of the people of the country, pay my heartfelt tribute to all the 
deceased persons and also express my condolences to their bereaved families.  

__________ 

OBITURAY REFERENCE 

HON. SPEAKER: Honorable Members, on behalf of myself and the entire House, I 
express my condolences on the tragic death of the first Chief of Defence Staff of India, 
General Bipin Rawat and his wife Smt. Madhulika Rawat in the helicopter crash. As the 
country's first Chief of Defence Staff, General Bipin Rawat had made an invaluable 
contribution in bringing about fundamental changes in the defence system of our country. 
He will always be remembered for his dedication and commitment towards the nation 
and his soldiers. We would like to pay our humble tributes to the departed souls. I, on 
behalf of the House, pay homage also to the brave soldiers of our armed forces who died 
in this accident namely Brigadier Lakhwinder Singh Lidder, Staff Officer Lt Col. 
Harjinder Singh, Wing Commander Prithvi Singh Chauhan, Squadron Leader Kuldeep 
Singh, Junior Warrant Officer Rana Pratap Das, Junior Warrant Officer Arakkal Pradeep, 
Havildar Satpal Rai, Naik Gursevak Singh, Naik Jitendra Kumar, Lance Naik Vivek 
Kumar and Lance Naik B. Sai Teja. The House wishes the speedy recovery of Group 
Captain Varun Singh who was seriously injured in the accident. On behalf of the House, I 
express my heartfelt condolences to the families of all the brave soldiers and pray to God 
to give them strength to bear this unbearable loss.  

The Members then stood in silence for a while. 

_______________ 

 



MATTERS UNDER RULE 377 

1. SHRI RANJEETSINHA HINDURAO NIMBALKAR laid a statement 
regarding alleged irregularity in admission in Rural Institute of Ayurveda 
Research and Hospital, Medical College in Madha Parliamentary Constituency.   

2. SHRI RAMDAS TADAS laid a statement regarding need to allocate funds for 
construction of houses in rural areas under Pradhan Mantri Awas Yojana at par 
with houses constructed in urban areas under the scheme. 

3. SHRIMATI RITI PATHAK laid a statement regarding need to set up a 
University in Sidhi district headquarters in Madhya Pradesh.  

4. SHRI ASHOK MAHADEORAO NETE laid a statement regarding relaxation of 
norms of Pradhan Mantri Awas Yojana for people in Gadchiroli-Chimur 
Parliamentary Constituency, Maharashtra. 

5. PROF. RITA BAHUGUNA JOSHI laid a statement regarding auction of Bharat 
Pump & Compressors Limited, Prayagraj, Uttar Pradesh.  

6. SHRI DILIP SAIKIA laid a statement regarding need to upgrade National 
Highway 15 into four lane. 

7. SHRI CHATTAR SINGH DARBAR laid a statement regarding need to develop 
Dhar district in Madhya Pradesh as a Tourist place. 

8. SHRI GIRISH BHALCHANDRA BAPAT laid a statement regarding 
construction of Nisarg Gram Project of National Institute of Naturopathy, Pune. 

9.  SHRI DHARAMBIR SINGH laid a statement regarding need to sanction and 
construct Alwar-Dadri railway line. 

10. DR. NISHIKANT DUBEY laid a statement regarding setting up of three 
Kendriya Vidyalayas in Santhal Pargana region. 

11.  DR. MANOJ RAJORIA laid a statement regarding inclusion of the ‘Rajasthan 
Backward Classes (Reservation of Seats in Educational Institutions in the State 
and of Appointments and Posts in Services under the State) (Amendment) Act, 
2019’ in the Ninth Schedule to the Constitution. 

12. SHRI SUDHAKAR TUKARAM SHRANGARE laid a statement regarding 
need to establish an additional branch of public sector bank at Chakur Tehsil in 
Latur district, Maharashtra. 

13.  SHRI ARUN KUMAR SAGAR laid a statement regarding need to establish a 
sports stadium under Khelo India Programme in Shahjahanpur district, Uttar 
Pradesh.  

                                                           
 Laid on the Table as directed by the Chair. 
 



14.  SHRI ASHOK KUMAR RAWAT laid a statement regarding need to construct 
underpasses and railway over bridges on level crossings between Mandhana and 
Makanpur in Misrikh Parliamentary Constituency, Uttar Pradesh.  

15.  SUSHRI S. JOTHIMANI laid a statement regarding water stagnation in railway 
underpasses in Karur Parliamentary Constituency.  

16.  DR. KALANIDHI VEERASWAMY laid a statement regarding opening of a 
new Kendriya Vidyalaya at North Chennai. 

17.  SHRI POCHA BRAHMANANDA REDDY laid a statement regarding posting 
of ex-servicemen. 

18. SHRI DILESHWAR KAMAIT laid a statement regarding need to include 
Supaul district of Bihar in Aspirational Districts Programme. 

19.  SHRI SHYAM SINGH YADAV laid a statement regarding need to address the 
issues pertaining to the Medical College at Jaunpur, Uttar Pradesh. 

20.  SHRI E. T. MOHAMMED BASHEER laid a statement regarding condition of 
undertrials in the country.  

21.  SHRI P. RAVINDHRANATH laid a statement regarding inclusion of Grapes 
Research Station Anaimalayapatti as one of the regular centres under ICAR.   

____________ 

STATUTORY RESOLUTIONS 

Disapproval of  The Central Vigilance Commission (Amendment) Ordinance, 2021 (9 of 
2021) 

And 

THE CENTRAL VIGILANCE COMMISSION (AMENDMENT) BILL, 2021 

And  

Disapproval of The Delhi Special Police Establishment (Amendment) Ordinance, 2021 
(10 of 2021) 

And  

THE DELHI SPECIAL POLICE ESTABLISHMENT (AMENDMENT) BILL, 
2021 

 



SHRI N.K. PREMACHANDRAN moved that this House disapproves of the 
Central Vigilance Commission (Amendment) Ordinance, 2021 (9 of 2021) promulgated 
by the President on 14 November, 2021.  

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND 
TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH 
SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; 
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL , PUBLIC 
GRIEVANCES AND PENSIONS; MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY; AND MINISTER OF STATE IN THE 
DEPARTMENT OF SPACE (DR. JITENDRA SINGH) moved that the Bill further to 
amend the Central Vigilance Commission Act, 2003 be taken into consideration.  

SHRI MANISH TEWARI  moved that this House disapproves of the Delhi 
Special Police Establishment (Amendment) Ordinance, 2021 (10 of 2021) promulgated 
by the President on 14th November, 2021.  

DR. JITENDRA SINGH  moved that the Bill further to amend the Delhi Special 
Police Establishment Act, 1946 be taken into consideration.  

Ever since this Government came into power, one of the very early declarations 
was made that this Government will follow a policy of ‘Zero Tolerance’ towards 
corruption. It is evident from the fact that the Prevention of Corruption Act, 1988 has 
been amended for the first time after 30 years. Through this amendment, the bribegiver 
was also made culpable along with the bribetaker and at the same time, good performing 
and honest officers were given certain safeguards. Similarly, even in recruitment to 
Government jobs, interviews were abolished to provide a level-playing field. So, I would 
request that, in the context of all this, in our collective fight against corruption, we have 
to realize that corruption and crime have achieved multiple dimensions in recent years. If 
any official or head of an organization is investigating the case then it requires a certain 
amount of continuity and at the same time, besides institutional continuity, there are 
various such information that needs to be kept secret. Therefore, to that extent, it is just 
an enabling provision particularly when the FATF has also suggested different nations to 
improve their law enforcement authorities. From that point of view also, one has to keep 
in mind that many of the investigating agencies abroad have the term of the Head lasting 
over several years. So, let us look at it as an enabling provision in the interest of justice, 
in the interest of checking crime. This is also going to ensure that the term is going to get 
limited to five years.  



SHRI N.K. PREMACHANDRAN initiating said: The hon. Minister has said 
nothing to justify the promulgation of the Ordinance. It is a very serious matter of 
concern regarding the independence of the Enforcement Directorate as well as the CBI. 
So, firstly I would like to request the hon. Minister to tell the House about the exigency, 
urgency and the extraordinary circumstances prevailing to promulgate this Ordinance to 
extend the tenure of a particular individual officer. Similarly, the Government must tell 
us about the intent of this Ordinance.  In this regard, I would like to say that the 
Government has promulgated this Ordinance just three days before the retirement of this 
particular officer. So, the Government should explain the justification for the 
promulgation of this Ordinance. Moreover, this is a clear case of misuse of Article 123 of 
the Constitution by this Government. Besides, the Government’s action to invalidate the 
directive of the Supreme Court so as to protect the interest of a particular individual can 
never be justified. Similarly, by virtue of the Ordinance, Section 25 of the CVC  is 
amended that the Director of the Enforcement shall continue to hold office for a period of 
five years in the public interest. Here ‘Public Interest’ has a wider meaning. Therefore, 
my submission is that the term ‘Public Interest’ has to be amended. Again, the ‘Statement 
of Objects and Reasons of the Bill’ does not correlate with the contents of the Bill. 
Moreover, as per the new amendment, only those officers, or in which you are interested, 
will be getting extensions. Besides, all the recommendations of the National Police 
Commission are being violated by the Government. Hence, I strongly oppose the 
Ordinance as well as both the Bills. 

SHRI MANISH TEWARI: I move the Statutory Resolution for disapproval of 
the Ordinance which was promulgated to amend both the Central Vigilance Commission 
Act as well as the Delhi Police Special Establishment Act. I also rise to oppose both the 
Bills which have been moved by the hon. Minister in order to replace these Ordinances. 
The reason why I am opposing these two Bills is primarily because these Bills are 
arbitrary, capricious and they are a colourable exercise of power. Moreover, I say this 
with regret and a great sense of responsibility that unfortunately over the past seven and a 
half years, this Government has made every attempt to dismantle the system of checks 
and balances which are intrinsic to our Constitutional scheme. The intention of the Jain 
Hawala judgment was to insulate the Central Bureau of Investigation and the 
Enforcement Directorate from the influence of the controlling Executive, which is the 
Government. But these Bills seek to do precisely the opposite. They seek to subordinate 
what the Supreme Court had contemplated to be independent organizations. Then, the 
Supreme Court went on to give directions that the Director of the CBI and that of the 
Enforcement Directorate will have a fixed tenure of minimum of two years, just to 
insulate them from any Government interference. Be it CBI, or the Enforcement 



Directorate or the Department of Income Tax, these are frontal organization of the 
government to scare and harass the Opposition. The Bill brought out here today 
reinforces this contention. The Central Bureau of Investigation has a very chequered 
history. I had pointed it out in the past that the CBI’s existence would be struck down and 
that subsequently it happened in 2013. For the past eight years, the Supreme Court has 
not found the time to actually adjudicate on the legality of the Central Bureau of 
Investigation. I am surprised that this Government came into office in 2014 and for the 
last seven and a half years they have never gone and told the Supreme Court that this is 
an important issue which needs to be adjudicated. The Enforcement Directorate 
administers the Foreign Exchange Management Act. It administers the Prevention of 
Money Laundering Act and it does not have a legal architecture at all. If you have a pliant 
Director at the helm of affairs in hierarchical organizations, there will be a ripple effect 
down the line. I would like to request the hon. Minister to please take these two Bills 
back. Please restore the position to status quo ante. There are larger issues about the 
legality of the CBI. One day, it will come back to haunt us collectively. Please file an 
application in the Supreme Court and please ask them to once for all determine whether 
the CBI is a legal organization or the CBI is an illegal organization. 

COL. (RETD) RAJYAVARDHAN RATHORE:  The Opposition is talking 
about maintaining the status quo but the Modi Government has not come to power to 
merely maintain the status quo. This Government believes in bringing about positive and 
lasting changes in the country. The laws enacted in this House will have the efficacy and 
effectiveness to shape up the future of the country. The hon. Member is trying to say that 
these officers would become the pointsmen of our Government. I feel that he has 
accepted the fact that their Government will never be formed. Certain crimes are 
committed against the individuals and certain other against the nation, the Government 
elected by the people will fight for them. Therefore, it is needed to make the system 
efficient and effective and status quo cannot be maintained in such matters.  We need 
laws with necessary teeth to nab the culprits and criminals of big ticket scams committed 
in the last few decades. Those who subvert financial and legal system are not such people 
who do not understand the laws. Therefore, the systems have to be smarter than them. We 
knew that many a stumbling block will be created in the way to frame these laws and it is 
so apparent.  There is an aspect of money laundering involved in the crimes of drugs, 
terrorism, human trafficking, organized riots, gun running, insider trading, frauds and 
betting syndicates. Such crimes have got international ramifications as well. Therefore, it 
is necessary that we should frame such laws which are well understood and respected by 
other countries. The selections being made for two years are being termed as independent 
and extensions of three or six months being given by the same committee are being 



termed as dependent, what a logic.  There is always need for knowledge and experience 
to make the system efficient.  

SHRI A. RAJA:  The President of India is having power to promulgate 
Ordinances in the capacity of legislature. He has the power of judiciary to pardon the 
people who are convicted or even reduce the sentence. So, such a beautiful office is the 
office of the President of India. But the Constitution makers never believed that the BJP 
Government will misuse even that office and it surprised the students of law that this Bill 
is brought to undermine the President office ignoring all constitutional values. I oppose 
the Bill on a few grounds. Firstly, this Amendment is absolute contrast to the judicial 
precedents. Secondly, it destroys the institutional integrity. Thirdly, the legal and 
administrative arrangements under which the CBI is functioning is going to meet 
complete anomaly. Besides, there were a few instances where the independence of CBI 
and ED were in question at present. There is a Committee and they are going to select a 
person. On the other hand, bypassing the Committee, you are keeping somebody in your 
mind and for that person’s sake you are amending this law by ignoring your own Prime 
Minister, ignoring the LoP, and ignoring the Chief Justice of India. It is not only 
complete abuse of power, but it is a total mockery of our administrative, political and 
parliamentary system. The Government wants to have a third chamber of the Supreme 
Court through the President route. You cannot exercise the judicial power, but you want 
to do it.  The Supreme Court had observed that minimum period of service ensures 
security of tenure and would reduce the chances of external influences and extraneous 
pressures. The second point is institutional integrity, which must be considered seriously 
while we are taking such decisions. Repeated extensions or enhancing the tenure will not 
only be irrational, but also open the possibilities of political interferences which cannot 
be ignored. The concept of extension of tenure has not been deliberated anywhere within 
the Government or in the Selection Committee. Who is really running the CBI and the 
ED? It is the Government. I have never come across an incident where the ED, the 
Income-Tax and the CBI officers, even before the retirement and after the retirement, join 
the ruling party. Now, they are welcomed with celebrations. There are instances where 
the ED and the CBI raids were conducted at the time of elections. A deliberate attempt 
has been made by the Government by way of these amendments to keep the Opposition 
under pressure. 

SHRI KALYAN BANERJEE:  Extension, over and over again, is an abuse of 
the process of power. It remains within discretion and a discretion cannot be exercised in 
such a manner. That is why I am opposing the Bill.  The Central Government shall make 
CBI independent with functional autonomy and without administrative control of the 



Government. This was the direction given by the Madras High Court. CBI has misused 
and abused its powers in cases where political leaders belonging to opposition parties are 
named. Governments will come and governments will go. But CBI has to remain 
autonomous. It should be controlled neither by the Prime Minister nor by the Home 
Minister. Without making any preliminary inquiry, political leaders are harassed and 
arrested by CBI throughout the country. Leaders of almost every opposition party who 
speak against the ruling party are arrested. Political cases are pending for years together. 
My leader has been arrested and kept in the judicial custody for eight months. Bail was 
not granted because CBI had opposed it. Why have you not concluded the trial. You 
cannot prove it. Is it not injustice? Trial should be concluded within a reasonable period 
of time. CBI has failed to do it. Under the Act, the power of investigating the cases is 
divided between the CBI and the States. Now, the CBI is also entering into the cases 
where the consent has not been given by the State. Even in the category of cases where 
the power has been withdrawn by the State, the CBI is making an investigation. If a 
person at the top position cannot discharge his duty, then his tenure should not be 
extended by five years.  

SHRI TALARI RANGAIAH: After liberalisation, globalisation and 
privatisation, corruption has become rampant in India. The nexus of corruption and 
crime, benami properties, black money, extortions, international financial frauds, human 
trafficking, drugs smuggling, financial terrorism etc.  pose a serious threat not only to 
common people’s lives and livelihoods, but also to the internal national security. Many 
political thinkers and social scientists take the view that poverty and inequality will lead 
to social disorder in the near future. The Bill extends the tenure of the Enforcement 
Directorate which has become eminent due to the nature of cases that the ED is dealing 
with. Thus, the extension of the tenure has become necessary in the present scenario 
because the Enforcement Directorate has been handling such sensitive cases.  

SHRI VINAYAK BHAURAO RAUT: I rise to oppose the Central Vigilance 
Commission Bill and the Delhi Special Police Establishment Bill. The three agencies 
CBI, NCB or ED, have never ever been misused in independent India as they are being 
misused by politicians today. The officials of these three agencies are sitting in Mumbai. 
Despite the Maharashtra Police being capable to handle Sushant Singh’s case, CBI from 
Delhi came over there. ED visits on daily basis  a number of ministers of Maha Vikas 
Aghadi Government. After ED, CBI visits and after CBI, NCB visits there. Action must 
be taken against those who have looted and deposited mammoth properties. During 
Corona period, many people went abroad who had looted the country. CBI did not go to 
those people. Maharashtra is a state of cooperative sector. Whether the Union 



Government have taken the contract to destroy all these cooperative sector through CBI 
and ED? The Union Government is harassing Maha Vikas Aghadi Government of 
Maharashtra. Such agencies are defaming the name of Union Government.  Do not frame 
the innocent people unnecessarily. This is my demand.  

SHRI RAJIV RANJAN  SINGH ' LALAN': Hon. Supreme Court, in the case of  
Vinit Narayan, has fixed two year tenure for the Director of CVC and the CBI. Whether 
the tenure should be of two years or five years, is not a debatable issue now. If anybody is 
affected by the court of enquiry, judiciary is there to take care of the matter. You just 
move to the court of law. Without any proof, no one can arrest anybody. The Government 
has said that performance will be reviewed every year. If someone is performing well, his 
tenure will be extended for one  year at a time. I support these two Bills.  

SHRI BHARTRUHARI MAHTAB:  The Bill was introduced in Lok Sabha on 
3rd of this month. What was the extraordinary circumstances that compelled this 
Government which could not wait for two, if not three weeks? On the recommendation of 
Santhanam Committee, the CBI was established in 1964. In 1998, the Union Government 
conferred statutory status to the CVC and also to exercise power of superintendence of 
the CBI. CVC Act came into being in 2003. The Bill has two provisions. The first one 
says that the period be extended upto one year at a time and the second one is that no 
such extension shall be granted after the completion of a period of five years in total, 
including the period mentioned in the initial appointment. The matter covering the 
Director of Enforcement Directorate is a bit tricky. Since the ED comes under the 
Finance Ministry and the Director reports directly to the Finance Secretary, an anomaly 
will arise when the Finance Secretary is appointed for two years and the ED Director can 
work upto five years. Article 123 of the Constitution allows the Centre and State 
Governments to frame laws through an Ordinance. But the Constitution makers 
envisaged a much-restrained use of this practice. However, in past years, the Centre as 
well as several State Governments have increasingly been succumbing to the temptation 
of bypassing the Parliamentary route to make law.  The Government may explain the 
reason to bring an Ordinance. But would  it not have been ideal to hold a discussion on 
the floor of the Parliament? The CBI and even the ED are sensitive organisations. Giving 
the Director peaceful extension a year at a time, may hamper the  independence  of the 
agency. FBI Director has a 10-year tenure.  Why can’t the tenure here be four years if not 
five years in one go? I am of the opinion that a two-year tenure for a CBI head is too 
short for any officer to make an impact on the organisation. Any blatantly dishonest 
interference in the working of the organisation is bound to raise the hackles of those who 
believe in and carry out straightforward investigations.   



SHRIMATI SUPRIYA SADANAND SULE : I stand here to oppose this Bill. 
The objective of the Bill is to maintain people’s faith in the institution promoting good-
governance, rule of law, transparency and accountability.  Now, my humble question, is 
just by changing one tenure, how the government is going to address all these issues. 
According to Para 6 of the statement of objectives, India’s position requires significant 
enhancement of capacity and resources. So, I would like to know, by this one change of 
position, how the capacity and resources are going to be changed.  I see no reason why 
this two plus one plus one has been done. What will be the criteria for plus one year 
extensions? It is really shameful to see how families are attacked using the investigation 
agencies, and purely for political reasons. Are the ED and the CBI only used against the 
Opposition-ruled States or the people who fight against the government? The whole Bill 
is so confusing.  It is not making the government look transparent, rather it is making the 
government  look vindictive . I want to know how does everything related to high profile 
cases get leaked to the media ? When some people were with the government, there were 
no cases against them. But the minute they left the government, several cases are started 
against them. We appreciate the government's intervention but not at the cost of any 
political bullying? 

SHRI ADHIR RANJAN CHOWDHURY : The premier investigative institution 
has been turning into a retaliatory investigative institution. Instead of efficiency and 
competency, through this legislation, the government is giving precedence to the culture 
of subserviency. When subserviency prevails, certainly the competency and efficiency 
will be undermined. If it is so, then the entire edifice of premier investigative agency will 
be affected. The Union Government has hastily passed an Ordinance in the name of 
public interest. But if it truly wanted to amend the CVC Act, 2003 in the public interest, it 
should have framed measures to address the CVC malfunctioning. The current Bill does 
nothing to improve or strengthen it.  Both the posts of Vigilance Commissioner are 
currently still vacant thereby making the Central Vigilance Commission paralysed. If 
appointments are not made in a timely way, ensuring transparency, the objective of 
establishing an autonomous organisation like the Central Vigilance Commission is 
defeated. It seems that the government's policy is basically contingent upon pick and 
choose according to the whims and fancies of the Government. I would also like to know 
the present status of the success rate of the cases being investigated by the CBI . The 
government should not tinker with the premier investigative agency only to serve the 
narrow and parochial interest of the present dispensation. 

DR. SATYA PAL SINGH: I am fortunate to have worked with the CBI for years. 
Conviction rate of CBI has been 60-70 per cent against 26-30 per cent of other Police 



Services. The Government, during the last seven years, has enacted several laws to deal 
with the challenges of different crimes being faced by the country. For this, I congratulate 
the Modi Government. The earlier scams have gradually come to an end. The object of  
these Bills is to accelerate the fight against corruption and black money by assuring some 
certainty of term to the good officers. Even according to the Supreme Court, the term of 
office of these officers should not be less than two years though it can be more than that. 
There is an instance when a particular Director of CBI was not liked and he was 
transferred within ten days and he was not  allowed even to enter his office. Need of the 
hour is to instil confidence in the Directors of CBI and ED. Under Article 309 of the 
Constitution, the Parliament is empowered to make laws concerning any service. The 
Committee to select the Director of CBI will be headed by the Prime Minister. The Chief 
Justice of India and our Leader of Opposition will also be the Members of that 
Committee. We need to have such officers for whom public interest and national interest 
are supreme. We should pass these Bills unanimously so that our ED and CBI become so 
efficient that they are able to root out corruption and fight terrorism.  

ADV. A. M. ARIFF: I rise to oppose these Bills. The court had already directed 
not to extend the tenure of ED Director. It is the violation of the order of the Supreme 
Court. There is no defensible reason to promulgate the Ordinance. Our founding fathers 
reached a consensus on promulgation of Ordinance under extraordinary circumstances, 
wherein, a law needs to be promulgated when both the Houses are not in session. The Bill 
is for extending the tenure of the Directors of ED and CBI respectively. This Government 
is using the ED to coerce the political opponents especially in poll-bound states. The 
proposal for amendment falls foul of the judgement passed by the hon. Supreme court. A 
healthy revolving of officers is critical to the exercise of powers and dispensation of 
functions conferred up on such officers. There should be no apprehension that the 
extension of tenure of key appointments are dependent on the will of the Government.  

SHRI RITESH PANDEY:  These two Bills are being piloted to lure the 
Government officials in order that they may function under the thumb of their mentors. 
This is very unfortunate. In the Jain Hawala case, the Supreme Court in its order had 
fixed the maximum tenure of the CBI and the ED for a period of two years lest it should 
be changed midway. The Government has, of late, extended the tenure in a case. This 
directly affects the autonomy of institutions of our country and poses a grave threat to our 
democratic set up. The moot point is whether we want to transfer such a legacy to our 
posterity where everything and the entire power shall be vested with one seat. I 
vehemently oppose this amendment Bill in order that our institutions may remain fully 
independent and the nation may move forward with fair democratic values. 



SHRI BENNY BEHANAN:  The Government has the version that the Bills are a 
major step to strengthen the top leadership of CBI and ED by fixing their tenures. The 
apprehension arises that the Government wants to have its own favoured officials to be 
there to execute their political agenda smoothly. Corruption has been increasing by leaps 
and bounds in the country. The use of black money and unabated increase in financial 
crimes have also been increasingly posing great threat to the stability and the financial 
system of the country. The unholy nexus of crime and corruption through the 
investigative activities of the ED and the CBI, has become all the more complex. In such 
a situation it is of a paramount importance that the senior officers of these two 
investigating agencies are provided with functional freedom and autonomy to work with 
the sole motive of uprooting corruption and black money in the country. If this objective 
has to be achieved, the heads of the two agencies should be absolutely insulated from 
political interference exerted by the political executive. The extension of the tenure of the 
Chiefs of the CBI and the ED from the existing two years to five years, thereby enabling 
the Government to extend the tenure of the heads of these investigating agencies thrice 
for a period of one year, totally violates, in letter and spirit, the judgement of the hon. 
Supreme Court which ensured fixed tenure for the heads of the CBI and the ED, mainly 
aimed at insulating them from undue political interference. I raise my strong dissent 
fixing the tenure of the head of investigating agencies like the ED and the CBI in a 
piecemeal manner, which would ultimately result in these agencies transforming 
themselves into mere political tool for settling scores against the Leaders of Opposition. 

PROF. SOUGATA RAY:  With all the foresight at my command, I oppose these 
two Ordinances The Government is amending Section 25 of the Central Vigilance 
Commission Act and Section 4b of the Delhi Special Police Establishment Act. The 
Government of today has always been following the Ordinance route from the first day. 
This is utterly violative of all principles of the Constitution. The Supreme Court Bench 
headed by Justice L N Rao passed an Order underling the extension of tenure should be 
done only in rare and exceptional cases. The Government has brought this Ordinance to 
circumvent the Supreme Court Judgement. The ED is supposed to look into the matters 
pertaining to the Prevention of  Money Laundering Act and Foreign Exchange 
Management Act, but in practice they don’t perform their assigned job and harass the 
people acting along the direction of  the power that be.  I oppose the Bill. 

SHRI BRIJENDRA SINGH:  I deem it unfortunate that the directions come from 
the judiciary with regard to the tenure of the Chiefs of any institution rather than the 
decision to this effect being made in Parliament. Earlier, the extension of officers solely 
depended upon the discretion of the Government of the day. The Hon. Supreme Court 



had issued directions in a number of judgements to ensure the minimum tenure of two 
years for the Chiefs of the CBI and the ED which is being enhanced to 5 years, upto one 
year at a time. This Bill has the provision that the same committee that originally get 
these officers appointed and recommend their appointment shall be at the helm of affairs 
in providing extension. This contains a provision for citing reasons in writing and this has 
been done in the public interest. It is not that the piecemeal extension shall be granted by 
the Government. This has to be done by the same committee that had found them suitable 
for the post and had recommended their assuming the post. Therefore, there is no point in 
making it a doubtful issue. I support this Bill.  

 **          **         **                          ** 

UTPAL KUMAR SINGH 
Secretary General 
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SHRI KURUVA GORANTLA MADHAV: The provision of a stable tenure in 
this Bill to the Director of CBI will ensure an unbiased and unfavoured work force and 
also give a further push towards operational autonomy within the Governmental system. 
Long duration of tenure to the Director discourages corrupt people in indulging in anti-
                                                           
**  The business transacted before this in the House has already been included in the Synopsis (Main). 



social and anti-national activities. It will reduce abuse, misuse or evasive use of authority 
of wrong doers and make them accountable. It will help in developing appropriate and 
sequential strategies in office and field works. Check and balance should be maintained 
while entrusting too much power to the Director or it will lead to arbitrary acts and illegal 
self-enrichment.  

SHRI ASADUDDIN OWAISI : I stand to oppose both these Ordinance i.e. 
Central Vigilance Commission (Amendment) Ordinance, 2021 and Delhi Special Police 
Establishment (Amendment) Ordinance, 2021.  These two Ordinances are in 
contravention of the judgement of the Supreme Court.  This is also an issue of 
independence of investigative authorities. Fixed tenure cannot be on the basis of whims 
and desires of the Government. The extension can only be given if the behaviour is good. 
Now, this Ordinance creates an in-built mechanism of control in it so that both the 
Directors must subordinate themselves to the present Government. In a Constitutional 
democracy, post cannot be treated as a patronage.  Can the Government say what reforms 
they have brought in the CBI? Instead of reforms, they have brought an Ordinance to 
increase the CBI and ED dependence on the Government. How many cases were filed by 
the CBI against their own officials? There were corruption charges against them. In the 
last 10 years, 60 cases were filed against seven IPS officers who were deputed. Only four 
of its officials were convicted in 60 cases. If an investigation is done on the basis of the 
political masters, then the independence goes away. The every constitutional power is 
coupled with duty. But the reality is that the power to investigate has become the power 
to harass. The ‘duty to victims’ has been replaced with the ‘duty to please their political 
bosses’. If they are really interested in the independence of the CBI, they should remove 
Section 6A of the DSP Act and Section 26 of the CVC Act. But they do not want to do it.  

SHRI HANUMAN BENIWAL:  The objective of bringing the Central Bureau of 
Investigation (Amendment) Bill, 2021 and Delhi Special Police Establishment 
(Amendment) Bill, 2021 is to extend tenure of Director of ED and CBI  in public interest. 
CBI is an autonomous body but there should be some control over autonomous bodies 
also.  The Government has brought an ordinance to extend the tenure of Directorate of 
ED only three days ago. Whereas Supreme Court has stated that tenure should be 
extended only in rare cases, in such a situation what are the circumstances which has 
made it inevitable to bring this Bill. The common man has faith in CBI.  CBI has a long 
list of pending cases so, attention should be paid towards disposing these cases as early as 
possible.  If there is shortage of resources and staff then the Government should meet that 
shortage.  On 25 November, 2021, 25 cases of Rajasthan and 1256 cases of other states 
were pending with CBI.  CBI should investigate the pending cases of Pali district and 



Chak Rajasar (Nohar) in Rajasthan at the earliest and investigate Lovely Kandara 
encounter also.   

DR. D. RAVIKUMAR: The hon. Supreme Court itself, in a case, termed CBI as 
a ‘caged bird’. CBI been made to do the work assigned by the Government. Only when 
CBI functions independently, it can investigate the cases and can prevent crimes. The 
stark reality is that CBI has become an organization used by the ruling dispensation for 
carrying out their political agenda. CBI should be made an autonomous Body like the 
Election Commission  of India. If the Government takes steps to make CBI an 
independent institution, we will definitely support those initiatives. But this Amendment 
Bill is aimed to keep CBI under the political  control of the Union Government. That is 
the reason for which we are opposing this Bill. I therefore, urge that CBI should be made 
to function independently and it should be given an autonomous status.  

SHRI DULAL CHANDRA GOSWAMI :  The Central Government had brought 
an Ordinance on 14th November for extension of tenure of the Director of the 
Enforcement Directorate.  Now, this Bill has been introduced in the Parliament to replace 
the said Ordinance and my party and I support it.  The Bill provides for extension of the 
tenure of Director of Enforcement Directorate from 2 years to 5 years through inserting a 
Clause in Section 25 of the Central Vigilance Commission Act, 2003.  After fixed tenure 
of 2 years, his tenure will be extended for one year at a time after this Bill comes into 
force.  The Supreme Court on a petition to implement the recommendation of the 
National Police Commission had said that there should be fixed tenure of the Director 
General of Police.  They should be given fixed tenure of 2 years of even after attaining 
the age of superannuation i.e. 60 years.  The appointment of CBI Director is not a normal 
procedure.  There is a Committee comprising of Chief Justice of Supreme Court and 
Leader of Opposition and that Committee appoints him, therefore, there is nothing wrong 
to give extension to him.  The Supreme Court has expressed the views regarding fixed 
tenure of DGP and Chiefs of sensitive investigative Agencies.  Hence, I support both the 
Bills.  

SUSHRI  SUNITA DUGGAL: I rise to support the Central Vigilance 
Commission Amendment Bill, 2021 and Delhi Special Police Establishment Amendment 
Bill, 2021.  The Member of the Opposition has questioned the existence of CBI and the 
Hon. Supreme Court has also been saying for long to dismantle it.  Whenever anyone has 
the slightest dissatisfaction over investigation of any case and he feels that the State 
government is not working properly and a CBI inquiry into the said case is demanded.  
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CBI has authenticity and it is trusted.  Therefore, nobody can question it.  The tenure of 
Director of CBI is of two years and the hon. Member has made an objection on extending 
it.  The appointment of the Director is done by a Committee and not by the Hon. Prime 
Minister single handedly.  CBI  and CVC have a Selection Committee to appoint their 
Chiefs.  The  Committee for appointing Director of CBI comprises Hon. Prime Minister, 
Chief Justice and Leader of Opposition. The people of India are safe from bombs blasts 
since the BJP led Government came into power whereas earlier we used to hear about 
bomb blasts at various places.  These cases will be solved only by ED and CBI.   

SUSHRI S. JOTHIMANI: This Government is bringing changes or removing 
all the laws brought by the Congress Government which were aimed to eradicate 
corruption. The Union Government is trying to extend the tenure of CVC to five years. It 
is evident that the tenure of the Director is extended just to keep CVC under its control. If 
this Government is really against corruption, why is it afraid of a law being used by the 
people to check corruption? The Government wants to dilute the laws like RTI Act and 
CVC Act. Action of the Government is not in the interest of our nation or the people. I 
therefore oppose this Amendment Bill.   

KUNWAR DANISH ALI : Central Vigilance Commission (Amendment) Bill, 
2021 and Delhi Special Police Establishment (Amendment) Bill, 2021 have been brought 
in this House to extend the tenure of Chiefs of CBI and ED.  The Court has fixed their 
tenure for 2 years.  Now, the Government is extending it.  It means the Government does 
not trust other officers.  I oppose both of these Bills.  

SHRI THOMAS CHAZHIKADAN: I oppose Delhi Special Police 
Establishment (Amendment) Bill, 2021 and the Central Vigilance Commission 
(Amendment) Bill, 2021. These Bills aim at extending the tenure of the Directors of 
Central Bureau of Investigation and Enforcement Directorate on the recommendations of 
the respective Committees up to a period of one year at a time and for a maximum period 
of five years. The Ordinances are not only illegal, but also it contradicts the Supreme 
Court's verdict that extension of the tenure of officer attaining the age of superannuation 
should be done in rare and exceptional cases only. Thus, creates an opportunity to corrupt 
the Directorates of law enforcement agencies. 

*DR.  THOL THIRUMAAVALAVAN: What was the urgent need and necessity 
for the Government to bring ordinances with regard to these two Amendment Bills just a 
few days before the start of the Winter Session. The Government is making all efforts to 
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ensure that an individual gets extension of his tenure. By extending the tenure the 
Government wants complete control of CBI and Enforcement Directorate and wants them 
to act as per their whims and desires. I oppose both these amendment Bills. People 
believed in the credibility of CBI in honestly investigating the cases to find the real 
culprits and bringing them to book. It is thing of the past. At present, the credibility of 
CBI and ED is coming down gradually day by day. People of this country know very 
well that the political masters are intervening in the functioning of CBI and ED.  

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND 
TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH 
SCIENCES; MINISTER OF STATE IN THE PRIME MINISTERS OFFICE; 
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS; MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY; AND MINISTER OF STATE IN THE 
DEPARTMENT OF SPACE (DR. JITENDRA SINGH) replying said:  First of all, I 
would like to thank all the Members who have participated in the discussion. The 
discussion has been very comprehensive and elaborate. Let me reiterate to the august 
House that Prime Minister holds CBI, CVC and all these institutions in a very high 
esteem. Independence of these institutions is the Government's top priority. Facilitating 
and enabling an independent functioning of these institutions is our top responsibility. 
Therefore, I will make a humble appeal that considering the sanctity of these supreme 
institutions, we could try to rise above the political considerations and help each other in 
order to strengthen the independent and enabling functioning of these institutions. I think 
we have to rise above not only to show conviction but the courage of conviction. The 
present legislation is also in the direction of overcoming the problem of delay in disposal 
of cases. Certain information which is confidential with the head of the investigating 
agency will remain with him till the conclusion of the cases. Therefore, this also is going 
to address the issue to that extent.  

 It has also been said that the extension of tenure is arbitrary. I would like to say 
that either the Bill is not being studied or it is being twisted conveniently. The extension 
is again going to be by the same process by which the appointment has been made. Who 
is there in the Selection Committee? For CBI, the Selection Committee consists of the 
hon. Prime Minister, the hon. Leader of Opposition in the Lok Sabha, and the Chief 
Justice of Supreme Court. It has also been said that we have reduced the stability of the 
institution and have extended the tenure. I am trying to make you understand again and 
again that it has not been increased, rather we have gone for having a fixed tenure. The 
earlier tenure never stated any maximum period of five years or whatever. The Act 



clearly mentions that "tenure not less than two years". In order to further strengthen the 
stability we increase the period upto a maximum of five years besides placing several 
embargoes and constraints and to prevent its misuse. 

 It was also said that this will reduce the independence. I fail to understand as to 
how the independence will be reduced. Rather, by fixing it at five years, we have ensured 
that there is not more alibi left to be distributed. So we have actually tried to impose 
certain embargoes which will introduce more of transparency. Now, it is also being asked 
as to what is public interest behind this move. I would like to say that bringing this itself 
is an act of public interest. During the discussion it was also time and again said that this 
act was a contempt of the court. On the pretext of saying so several question marks have 
been raised on the constitutionally constituted bodies and on the selection process. It is 
also better to have independent status for the Central Bureau of Investigation and 
Enforcement Directorate. Let it be above the administrative control of the Prime Minister 
and the Government so that independence can be maintained. That is the best thing which 
the Government can do. The third point which I would like to make is regarding the 
selection committee. The Prime Minister and the Leader of the Opposition and the Chief 
Justice of India are there in the Selection Committee. That is only in respect of CBI. As 
far as the Enforcement Directorate is concerned, it is an absolutely bureaucratic 
committee.  

The Motion was adopted and the Bill was passed.  

Utpal Kumar Singh 
                Secretary General 
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